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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL L Y,
AHMEDABAD BENCH
0.A. No. 502 of 1990,
KEACMO
DATE OF DECISION 13/12/1994,
Shri Ishwarbhai Ramchand Parmar Petitioner
Shri P.K.Handa Advocate for the Petitioner(s)
b Versus
Union of India and ors. Respondent
Shri N.S.Shevde Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. V.Radhakrishnan :  Member (A)

The Hon’ble Mirx Dr.R.K.Saxena :  Member (J)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

)
d

3. Whether their Lordships wish to see the fair copy of the Judgement ? J

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Ishwarbhai Ramchand Parmar,

36,5udama Society,

Behind Shilpa society,

Sabarmati,

'D'Cabin,

Ahmedzbagd. e sApplicant.,

(Advocate : Mr.P,K.Handa)

versus

1. Union o 1iIndia,
Secretary, Ministry of Railways,
Rail Bhavan,New Delhi,

2. Divisional Railway Manager,
Western Railway, Pratapnagar,
Vadodara - 390 004,
3. Sr.Dkvisionzl Electrical Eningeer (B},
Western Railway,
Pratapnagar,
Vadodatra -~ 390 004, .« s+Respondents.

(Advocate : Mr.N.S.Shevde)

CHAL JUDGMENT
O.4.NO., 502 OF 1990,

Date : 13/12/1994.

Per : Hon'ble Mr.v.Radhakrishnan : Member (A)

On instructions from his elient Mr.P.K.Handa
seeks permission to withéraw the O.A. Permission granted.

D.A., sStands disposed of as withdrawn. No order as to costs,

(Dr.R.K.Saxena (VeRadhakrishnan
&gmber(J§ ) Member?A;

ait,
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IN THE--CENTRAL ALMINISTRATIVE TRIBUNAL
"
AHMEDABAD ( 1 \

‘ : OA/TA/MA/RA/CA. No.

AP LICANT (S) COUNSEL
VERSUS

RESPUNLENT(S) COUNSBL

Date Office Report Orders
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cou\y oV Lisf on 05.2.93.
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R.A.No. 13/91 in 0.A. 502/90 Gl v

ORDERS

L1
P6.2.93

The learned advocates for the parties are
present. The learned advocate for the applicant
to supply the copy of the R.A. in the office within
a week and then the officeégésue notice to the

respondents returnable by 23rd March, 1993. GCall

on 23rd March, 1993.

2k ‘7\/_ y"'”ﬂ\'\ A
L >,
(V.Radhakrishnan) (R.C.Bhatt)
Member (A) Member (J)
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25th Mar€h .1993,

/"l/ ( ; ‘\L
(V. Raéhakrlsnﬂun)

Memper (A)
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Vice Chairman.

This Re.A.ls for ‘final hearing and not for

preliminary hearing. So office to put this

~ matter in the columns for final hearing,

showing the name of Mr.Shevde for the respg .

Hence, the matter is adjourned to 16-4-93,

The respondents to file reply before that

date with a copy =£ to the learned advocate

for the applicant. Call on 16=-4=-93,
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(V « RADHAKR ISHNAN)

Admn . .ember

(ReC « BHATT)

Member (J)
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DATE E OFFICE REPORT ORDERS.
i [
<H2L3 VTB Hon'ble Shri R.C. Bhatit Member Judicial is the .
pr it | s 8 1l
party to the order sought to be reviewed. The
ma-ter be therefore pl d befo:ie the Bench
. consisting of Hon'ble Member. Adjourrngto
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16=4=93 :
The Registry ought to have shown this Re.A.
in the column of hearing of R.A. and not

in the column of final hearing of QC.A.

No reply is fileg by the respondents, Last

chance is given to the respondents to

file reply by 11-5=93 and they should

supplled in advance copy to the learned v
advocate for the applicant. The Registry
§§§§§§/élso to be traceed out the second
set.(Duplicate file).
\ call on 11=5=53,
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R.F\. 13/91 i_n .).Ai 502/‘90

Y
. DATE | OFFICE REPORT ORDERS.
15593 There is a leave note of Mr.P.K. Handg,
learned advocate for the applicant. Hence the
matter is adjourned to 29th June, 1993,
b
MR P A
(M.R.Kolhatkar) (R.C.Bhatt)
Yember (A) Member (J)
vtCe
29=6=93 - This is a Division Bench matter, hence
the matter is adjourned to 22/7/93.
( ReCePhatt )
. Member(J)
' ss
-22!.:((?3 | HEARD LEARNED ADVOCATE FOR YHRE
APPLICANT AND RESPONDGINER
Ofal ORDER PRONOUNCLD IN OPEM QOURY,
; . .
APk ot Gy oo
' S r;.&.ko“ro.{;[/\ms) (R. C. Brett)
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